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BEFORE THE NATIONALGREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

ORIGINALAPPLTCATTONNo. 46 OF 2025 (WZ)

IN THE MATTER OF:

Dikshay Dattu phadte & anr. ... Applicants

VERSUS

Goa Coastal Zone Management

Authority and Ors. ... Respondents

REP ONB EHALFOF DE NTNo 16.

MAY IT PLEAS EYOUR HONOUR:

I At the outset, it is respectfully stated that the

dent No. 16 herein is improperly joined as ,Captains of
aptains Club Jetty'. In fact the subject temporary floating
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iefiy has been installed by IWs' Samatma Estates Pvt' Ltd' aftdr

obtaining all the relevant permissions / approvals' The said Jetty

area is named as "CaPtains Club"'

2. In such circumstances' the Applicants ought to be

directed to amend the Cause Title and join as Respondent No' 16'

the correct Party vlz'

"M/s. Samatma Estates Pvt' Ltd"

AJ6, SkYlark APartment'

Menezes Braganza Road'

Panaji, Goa - 403 001"'

3. Section 14(3) of the NGT Act' 2010 stipulates that no

application for adjudication ofdispute under the section shall be

entertiined by the Tribunal unless it is made within a period of six

months from the date on which the cause of action for such dispute
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4 A copy of the present Application served on this

Respondent mentions the date of filing of the Application as 0 1.1

March2025.

5. M/s. Samatma Estates Pvt. Ltd., hereinafter referred

to as "M/s, Samatma", has completed the installation of the

subject temporary floating jetty in Survey No. 32/3 of Mllage

Chimbel, Taluka Tiswadi, Goa on or about 15'fi July 2024. As such

the present Application filed on 01't March 2025 is ex-facie

beyond the period of 06 months from the date of installation of

the subjectjetty viz. l5th July 2024 and, it is this Respondent,s

respectful submission that on this ground alone. this Tribunal

should be pleased to dismiss the present Application as against

this Respondent as being barred by limitation.

Without prejudice to the foregoing submission. this

Respondent most respectfully states and submits as follows :
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+7 At the threshold, it is respectfully submitted that the

present Application grossly suffers from mis-joinder of causes of

action as well as mis-joinder of parties and on this ground alone

this Tribunal should be pleased to dismiss the subject Application

in limine as against this Respondent. It is respectfully stated that

this Respondent has been unnecessarily added as a party

Respondent in the present Application and further unnecessarily

linked to and connected with the other jetties of Respondent Nos.

8 to 15

8 The temporary floating jetty of this Respondent is

installed in Survey No.3213 of Village Chimbet and it is obvious

that the location is not in the water body i.e. Mandovi river from

Britona to Ecoxim as purported to be stated by the Applicants.

The foundation ofthe Application, as regards this Respondent, is

alleged setting up of09 privatejetties (Respondent Nos. 8 to l6)

in the tidat influenced water bodies i.e. Mandovi river from

Britona to Ecoxim.
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9 As stated hereinbefore, the temporary floating jetty

installed by this Respondent is not in the Mandovi river from

Britona to Ecoxim and, as such, the very foundation in the

Application as regards this Respondent is factually incorrect and

on this ground alone the present Application deserves to be

dismissed in limine as against this Respondent.

10. This Respondent is filing the present Reply only in

respect of the averrnents and submissions made in the Application

as regards this Respondent and nothing specifically denied herein

should be construed as admission of any facts or averments or

submissions as made in the original Application.

11. With reference to paragraph 3 of the Application, it

is denied that the temporary floating jetty installed by this

Respondent is set up in the tidal influenced water bodies i.e.

Mandovi river from Britona to Ecoxim. It is further denied that

the said temporary floating jetty is located in the CRZ areas of

identified fishing villages. as alleged. It is further denied that
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location of the temporary floating jetly set up this Respondent is

in the ecologically sensitive fish breeding areas as shown recorded

in the Coastal Zone Management Maps, as alleged

'12. The contentions as raised in the Application as

regards the Dr. Salim Ali Bird Sanctuary and its notified eco-

sensitive zone are not applicable to this Respondent as it is the

case of the Applicants themselves that the jetties of Respondent

Nos. 8, 9, 10, 1 I , 12 and 14 are in close proximity to the said

Sanctuary. As such, this Respondent is not dealing with any of

the averments and submissions conceming the said Sanctuary. ln

fact, the said Dr. Salim Ali Bird Sanctuary is located at a distance

of about 2,027 .85 mts. from the temporary floating jetty setup by

13. With reference to paragraph 7.2 of the Application, it

is denied that the j etty of this Respondent is located in the

Ribandar fishing ward in the Vitlage Panaji Municipality in

Tiswadi Block, as alleged.

this Respondent.



I
oz

RilM 14. With reference to paragraph 7.4 oftheApplication, it

is denied that the temporary floating jetty installed by this

Respondent is in the tidal influenced water bodies i.e. Mandovi

river from Britona to Ecoxim. It is further denied that the

temporary floating jetty installed by this Respondent falls within

the No Development Zone (NDZ) as per the Draft Coastal Zone

Management Plan Map Sheet (l : 4000 scale) Nos. 149, 161,172,

I 50 and 1 51 prepared by National Centre for Sustainable Coastal

Management (NCSCM), as alleged. It is further denied that the

construction ofthe temporary floatingjetty by this Respondent is

in violation of CRZ Notification, 2011, as alleged.

15. It is respectfully submitted that, on the contrary, as

per the Coastal Regulation Zone (CRZ) Notification, 2011

"foreshore facilities" including jetties are permitted activities

under the CRZ Notification,20ll. Clause 3(i)(a) of the CRZ

Notification, 201 I stipulates that setting up ofnew industries and

expansion of existing industries are prohibited activities within
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the CRZ except those directly related to waterfront or directly

needing foreshore facilities.

The Explanation thereto defines the expression

"foreshore facilities" to mean those activities permissible under

the Notification and they require waterfront for their operations

such as ports and harbours, jetties, quays, wharves, erosion

control measures, breakwaters, pipelines, light houses,

navigational safety facilities, coastal police stations and the like.

16. As such, it is respectfully submitted that this

provision in the CRZ Notification, 2011 explicitly and expressly

recognizes jetties as permissible foreshore facilities since jetties

inherently require direct access to the water for their functional

use.

17. It is respectfully stated that in fact this Respondent

viz. M/s. Samatma Estates Pr,t. Ltd. has secured and obtained all

the relevant approvals and permissions required for installation of
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the subject temporary floating jetty in Survey No 3213 of Chimbel

18. The Goa State Pollution Control Board has granted a

Consent to Establish dated 23'd November 2023 to this

Respondent for installation ofthe floating jetty. A true copy of the

said Consent to Establish dated 23'd November 2023 is hereto

annexed and marked "EXHIBIT Rl".

19. The Captain of Ports Department, Government of

Goa has granted provisional NOC for installation of temporary

floating jetty vide Communication dated 18ft December 2023, a

true copy whereof is hereto annexed and marked "EXHIBIT

82".

20. The Goa Coastal Zone Management Authority has

granted an NOC for the temporary floating jetty vide

Communication dated 21" March 2024, a true copy whereof is

o
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Village, Taluka Tiswadi, Goa, as set out hereinafter.
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hereto annexed and marked "EXHIBIT R3'.
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21. The Village Panchayat of Old Goa has granted a

Trade Establishment Licence dated 27th May 2024 to conduct

business of temporary floating jetty in Survey No. 3213, Chimbel,

a true copy whereof is hereto annexed and marked "$EIU

R4',.

22. The Goa State Pollution Control Board has granted a

Consent to Operate & Authorisation dated 06'r' June 2024 for the

temporary floating jetty, a true copy whereof is hereto annexed

and marked *EXHIBIT R5'. The said Consent to Operate &

Authorization is valid upto 03'd January 2039.

23. The Captain of Ports Department, Government of

Goa has granted final NOC for installation of temporary floating

jetty vide Communication dated 27'h February 2025, a true copy

whereof is hereto annexed and marked "EXHIBIT R6".
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24. It is respectfully submitted that this Respondent has

installed and set up the said temporary floating jetfy in Survey No.

3213 of Yillage Chimbel, Taluka Tiswadi, Goa after securing and

obtaining all the relevant permissions and approvals.

25 It is respectfully submitted that all the grounds and

contentions as raised in the Application in respect of the

temporary floating jetty of this Respondent, are meritless and

devoid of any substance.

26. This Reply is signed and verified by Mr. Rajesh

Ashok Khaunte, the Director of Samatma Estates P!t. Ltd., who

has been duly authorized vide a Resolution passed at the Meeting

of the Board of Directors held on 06e July 2025, a true copy

whereof is hereto annexed and marked "EXHIBIT R7".

27. In the circumstances, as aforestated, this Tribunal

should be pleased to dismiss the Application as against this
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Respondent No. 16 with exemplary costs to be awarded to this

Respondent.

PUNE MT. RAJESH A. KHAUNTE

Dated: t'l .08.2025. (Director of IWs. Samatma Estates

Pvt. Ltd.)

(""
(Advocate for Respondent No. l6)

VERIFICATION

I, Mr. Rajesh Ashok Khaunte, aged 52 yearSiDirector

of M/s. Samatma Estates Pvt. Ltd., having office at Panaji- Goa,

say that the statements of facts made in the foregoing paragraphs

of the Reply are true to my knowledge and on the basis of records

\u
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6 to which I have access and submissions made therein are on the

basis of legal advice which I believe to be true.

Panaj i - Goa.

Dated : lt .08.2025. (Mr. RAJESHA. KHA
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Datet 2311112023

a

I)hone \os : 0E32- 2407700.
7401701.2'10770-l

\o. I 2/2023-PCB/1981 537/G000 13880

ExHrstr R I

GOA STATE POLLUTION CONTROL BOARD
.fuq nrq lrf,wr ft{iaq riga

(AntSOgool-2O{5,lSOl4OO{:2O'15'lSO45O01:2OlSGertifiedBoard)

\ttz
a

\1ater ntion n 974

Se n 2l ofthe .{ir (P re.t ention &Co of Pollu ) Act. t98l

[To be referrcd as $ater Act, Air Act respectivelll

CONSENT TO ESTABLTSH is hereby 
-cranted 

to

ll/s. SA\IATifIrt ESTATES PVT. LTD
(Represenled by Shri Sndguru Chodankar)

(Green Category)

L This Consent to Establish issued is valid up to com missionins of the unit or 5 lears 1,1- hever is

Survey No. 32/3' S,o P€dro, Ribandar' Chimbel' Tisvedi'Goa

Located in the area declared under the provisions ofthe Water Act, Air Act, subject to the provisions of the Act and

,t . nrG. ,rO ,na O.ders that may be made further and subject to the following terrns and conditions:

2. This Consent to Establish is valid for the activi
'Descr nSr. \o Quantitv

I NosInstallation of J

3.

(i)

(ir)

co\D ITIO\S EOLIRED TO BE CO }IPLIEI) UNDER'I'H E WATER ACT:

The daily quantity of eflluent from rhe unit (sewage & sullage) shall rot exceed l'8 KLD'

Domestic Efnuent treatDent and DisDosrh
iilffiat.;",*,". h* *naa;; property desiged Hotding tank of capacity.approx.3Kl and

o""ri..J,nr"r+ night soil tankers to pwp 3fi or'install Bio-digester of adequate caPaciry rvithin the unit

(iii)

(iv)

premlses.

Theunitshouldemptyholdingtankdsil.Ythrougbnightsoiltankersforsafedisposalgndsubmitthe
copi€s ofthe receiPts to th€ Board on regular basis'

Agoodhouse.kecpingshallbernailtainedwithinunitpremises.Allpipes'valvesanddrarnsshallbe
Lii"in.a in leak-pro-of condition. Floor washings shall bi maintained to the efiluent colleclion system only

and shall not be allorved to find way in oPen areas

(v) Non-Hazardous Solid Waste:
All the solid wastes anslng In the premises shall be properly classificd and disposed off to the satisfaction of

alDrted solid wasteofsSr. no. T
\/ ill Pancl.ned throuTo be dis tWastcDI

tbc Board. The total shall be se ted and trcated as follows:

tl-

o[:

Email lds:
Chairman, GSPCB: chairman_dspcb.ooa@nic.in
Membel Secretary, GSPCB: ms'qspcb.qoa@nic.in
Office: mail.qspcb(Aqov-in

I

Ouantity
I ke/day
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Thc a licart should load monthl stctemenl bclou lbrmat the solid waste tion online.

4. CONDITIONS REOUIRED TO BE COMPLIED IJI\DER THE AIR ACT:

(D The Unit shall take adcquate measurcs for control ofnoise levels from its own sources within thepremises in

c{t ot'noise. The limits are as follows

Night time

40

Do1, time is reckoned beTtwen 6 a,m. to l0 p.m. and night time is reckoned benveen l0 p.m. to 6 a.m.

The unit shalt comply to the Notitication issued by the DePartm€nt of Environment vide Notification

series lI No.42 dsted l3th January 2022 regarding The Noise Pollution (Regulation snd control) Rules

i000, in view ofthe directions dated 15/03/2019 issued by the Hon'bte NCT in O.A.68l/2018.

GEIiERAL CONDTTIONS;

Trees Shall be planted and maintained around the unit in an area at least 4 times thc built area of the unit'

Green beh develoPment shall be slarted along with thc constmction activity'

TIre applicant shall not change or alter rhe quantity, the rates of discharge, temperantre and the mode of

disposa'l ofthe effluent without previous written permission ofthe Board'

The applicant shall provide facilitics for collection of thc samples to thc Board staff'

5 rio

(i)

(ii)

(v)

(iii)

(iv)

L

The unir shall discharge the Eeated efiluents pleferably on land for irrigtion/ gardening/ larvn within their

orvn premisx or re-use after suiuble treatment.

Stack heights for a (Diesel generator sel(s) shall be as follows:

Diesel Gcnerator set(s): The nrinimum height of the stack to be Provided with each generator shall be as per

the formula H = h - " i,?L'e where H = total height of the srack in meters, h = height ofthc building in

meterswherethegeneralorsisinstalledandKvA=totalgenef,atorcapacityofthesetinKvA'

The generator shall be installed in a closed area with a silencer and suitable noise absorption systems so as to

comf-ly with the ambient noise level slandards as mentioned below:

Tfrelmbient noise level shall not exceed 75 dB (A) at a distance of 5 meters from the source.

The applicant shall provide ports in the cbimney / stack and facilities such as ladder, platform etc. as per the

airections of pollution Control Board for monitoring the air emissions and the same shall be open for

inspection and use the Board's staff. The chimney / stack attached to Yarious sources of emissiom shall be

designated by rumbers such as S-1, S-2, ac. and these shalt be painted/ diSplayed to facilitate jdentification'

The unit shall implement the follo$.ing Rules and Regulations notified by the Ministry if Environment and

Forests, Govt. of India.

a. Hazardous antl other waste (ManaBement and Trarsboundary Movement) Rule 20161

b. Manutacture, storage and Import of Hazardous Chcmicals Rules, 1989;

c. Rules for the Manufacture. use, tmport and Storage of Hazardous Micro - organism i - Genaicalll

Engineered Organisms or Cell, 1989'

(vi)

Authorizcd SignatoryNarne of agency collecting the
rvet dry rvasre

of
rvet/ \\'aSte
QuantitySr. I Date

No. I

Category of Area/ Zone
Day time

Limits in dB A)

70

55

45

'75

65

55

Industrial Area

Residential Arca
Commercial Area

50Silence Zole

(vii)
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., 'fhere shall nor be any percePtible odour outside the industrial Prernises'

ix) AII the Rules and Regulations notified by the Ministry of Environment and forests, Gou. of India in resPect

ofnoise pollution control measures shall be follorved to avoid nuisance to Public'

(x) Notwithstanding arrythiog contained in this conditional letter of consent, dre Board hereby resen'es its right

and pou'ers under section 27(2) ofrhe Water (Prevention and Control ofPollution) Act 1974 and under section

2l(4) of the Air (prcvention and Control of Pollution) Ad l98l to review any or all the conditions i[rposed

hereby.

(xi) Any change in the details made after the submission of the application/ after obtaining the Consent to

Establish shall be brought to the notice ofthe Board immediately.

(xii) This Consenr to Establish is granted without any prejudice to any other permissions(s) required under any

larvs, byc - laws and regulations in force.

(xiii) Thc unit should obtain permission fiom the Forest Department/ Wild Life Board wherever applicable.

3 1*iul The unit should implement rain rrater harvesting and ground uater re-charge measures in consultation and

approval of the Water Resource Department, Govemment of Goa and Directorate of Industries, Trade and

Co-."r."- Government ofGoa- belore submitting an application for Consent to Operate'

(xu)

(rvi)

(xvii)

(xliii)

L (xix)

(xx)

(xxi)

(gii)

(xxiii)

(xxi9

The uniti Benerator shall be responsible for safe and scientific collection transponation. treatment and

disposal of Bio-Medical Waste as per the provisioos nlade ulder the Bio.Medical Waste MaDagement Rules-

20i6 as amended tekeafrer. Any activity as dehned under BMW (M&H) Rules has to obtain a separate

Authorization from Goa State Pollution Control Board.

The unit should obtain all permissions / approvals as required under the prevalent Rules i Acts in force.

The unit shall apply for Consents to Operate ofthe Board as required under section 25(l) (b & c) ofthe Water

(prevention and 
-Conrrol 

of Potlurion) Act, 19'14 and under section 2l of the At (Prevention and Control of
pollution) Acr, l98l in rhe prescribed application form, 45 days before commissioning ofthc plant

Reliable flow meter shall be installed to maintain record of water consumption / waste lvater consumption Per

day. This record.s so maintained shall be made availabls to the BoaId officials whenever required.

The unit shall bear the cosl. of analysis / monitoring in case of complaints received by the Boarrl/ re,

inspections due to non compliances observed by the Board & monitoring carried by the Board.

The unit sball bear the cost of analysis / monitoring in case of corplaints received by thc Board./ rel

inspections due to non cornpliances obsewed by the Board & monitoring carried by the Board- 
r

The unit shall submir the details of the Pubtic Liability lnsurance Policy under the PLI AcI 1991, to the Boardl

oflice as applicable.

The unit shall submit retums for disposal of batteries under the Battedes Management Rutes 2022, if
applicable.

The unit shatl submit returns for disposal of e - waste under the E- waste Management Rules 2016 as

amended thereaft er, if applicable.

The unir shalt submit rerums for disposal of plastic waste under the Plastic Waste Management Rules 2016 as

amended thereaft er, if apPlicable.

The unit shall compty with the Guldelloes and DUSI ltlitigation measures in handling Construction

m.tcrial and C & D waste issued by cetrtrrl Pollution Control Board 8nd are placed on Board rvehsitt

goespcb.gov.in.

(xxv)
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"tp^na"a 
polystrreoe' commodities as stated In

202lsbatl nt ptoliUit"l t"itU effect from the lst Julr' 2022'

(xxvii) The unit has to obtain no obiection c:rtiTlt-e from the Central G-round water Authorit)" or the

"on""t""a 
tt"t"'"titi'J'iry'iot "i;- 

gto'na \r'rter abstraction' if spPlicable'

t., t**rr,i) The unit sha obtain the permission fromGoa Coasrar z-one rlr.nagement authority ( GCZIIA)

$ a. before installation of th€ jett-l "d t'b*il;;;;i;;il6;" to this office within one month or

I the date ofissue ofthis consent'

(r-tix) The unil sbalt obtain permission from Captain of Ports (COP) before the instellation ofthe jetr!-, and

submitacompliancereporttothisorfice.vittinorremonihfromthedateofissueofthiscoment.

(III)TheunitshguobtainpermissionfromVillagepanchaystofSeoldc.oluerol3theinstsllationofth€
jer} 8nd .,o.I;.;.:.",;ii;;;;.;;p;" t" thi. ;d;;.;{;;in one month from the date of issue of thi!

consent.

To-
\vs Samatma Estat€s -r'*t' Ltd

t $i:t"e',}l.l l1':1ff:1ffi":l;1fl:i;1"",", Braganza Road Panaii' Goa

ro t Authoriry (GCZIUA), C/o Depanmeol of

,+

5

Thc Nlember Secretary

En!ironment,4e Floor,

The CaPtaiD, CaPtain

AccouDts Sedion.

Concemed File.

Guard File

Goa Coastal Zone Manage men

Dernpo Torvers, Patto Pla'E, Panaj i4oa. 403001

ofPons. Panaji - Goa'

Recei\€d Consent fee of: The ca Investment of the unit is Rs 5850000 Crores'

I Retei no. unt
t't ttvz0zl

68 86s ' Rs 21256'-( CTE fees)

(_ DigitallY sign'

SANJEEV SANJEEV

SHASHTKAN ;5f:,lH-'
r roc LEKAR 

?i1,1;33'i;"
Member Secr€tarl'

Goa St8te Potlution Control Bo

Datc
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Phone Nos: +91(0832) 2225070/242G109

Website: www.ports.qoa.qov.in

Government of Goa

Davanand Eandodkar 
Road'

Panaji - Goa - 403001' Indta

FaK +91(0832) 2421483

E-mail: cPt-Port'qoa@niGin

(

No. l-1'l 0'1 7/F.J./S.E.t 2362-
.,lTo,

M/s. Samatma Estates Pvt. Ltd.,
A,/6, Skylark Apartment,
Menezes Braganza Road,
Panaji - Goa.

Daled. 18t1212023

Sub: Provisional Noc for lnstallation of Temporary Floating Jetty'

Ref:- 1.Your lettet No. Nil dated 28/08'2023

2. This offce retter no.r'ri6iiri'J'ls'e'lzsas dated 0411o12023'

3. Your letter No. Nil dated 0211112023'

4. This office letter No'l-ii017/F.J'/S'E''3357 daled 15i,121,2023'

5. Your letter No. Nil dated 1811212023'

Sir,

This department hereby conveys no objection of the government to construct a

temporary floating jetty in river Mandovi adjacent to property bearing Survey No'32 Sub

Division 3 of Chimbel Village of Tiswadi Taluka'

The Noc is Provisional and is subject to submission of the approved drawings

from the naval architect showing therein the exact location and dimension of the

proposed floating jefty to be installed and also subject to submission of required

documentypermissions of the concerned authorities.

This NOC is also further subject to the following terms & conditions.

1. That M/s. Samatma Estates Private Limited shall conskuct the temporary Floating

jetty as per the approved Plan.

2. The construction of jetty shatl be according to details and the dimensions indicated in

the drawing as approved by this departpent viz. metal gangway of 5.00 Sq. mlrs. of

length x 5.00 Sq. mtrs. width = 25.00 Sq. Mtrs., landing space of 10'00 Sq. mtrs.

Length and 3.00 Sq. Mtrs. width= 30.00 and water frontage area of length 10.00 mtrs

x 8.00 mtrs width = 80.00 Sq. Mtrs. totaling of 135 .00 Sq. Mtrs.

3. That the company shall ensure that no siltation is caused in that area or in the vicinity

of the temporary floating iet\i during the construction period or thereafter'

\
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, ,at the company shall

Land and/or ,;" ;;"::ture 
that no encloachment of the Gov€rnment Riverine

= vicinity of the pr-o;:;:'*t open plot is caused in and around fie area or in the

emporary floating ietty.

5' That the company shall not carry any construction/piling works or orect any concrete
piles in the river other than the above mentioned struc-ture.

@

The company shall ensure that in case the floating jetty is damaged, abandoned or

dismantled, the same should be completely removed at its total costs and risks and

the Government Riverine Land and/or the Govemment open plot is brought back to its

pristine condition.

7. That the company shall not raise any obiection for inspection of the said temporary

floating jetty by the ofiicials of this department during any time at any stage' in future'

O 8. That the company shall ensure that no any pollution is cased in and around the said

area or at the vicinity of the said floating jetty.

I That the company shall ensure that no any pollutant or any other waste material is

thrown into the river.

l O.That the company shall obtain all permissions/Nocs from the concerned authorities.

11. That the company shall make adequate anangements for illumination of the letty

during the night time.

't2.That the company shall not sublet his jetty to any other person/parties without

permission of the Captain of Ports.

'13.That this department reserve its right to withdradcancel this NOC/permission, as and

when the Government Riverine Land and/or the Government open plot is required by

the Government by assigning or without assigning any reason thereof and that the

company shall not have any right whatsoever for claiming any compensations thereof.

14. That the company shall intimate this department the exact date of the commencement

of the works and completion of the installation of the proposed temporary jetty, so as

to conduct a final joint site inspection on obtaining NOC from the Goa Coastal Zone

Management Authority (GCZMA) and the State Goa Pollution Control Board.

1S.That the company shall vacate the Government Riverine Land and/or the Government

open plot used for the floating jetty, as and when the same is requir4ed by the

Government for its use in future.

b
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'6'That the company i.e. M/s. Samatrna Estates private Limited shall pay the prescrlbed

Port Dues in advance annually, for fhe use of lhe Govemment Riverine Land for the

installation of the proposed temporary floating jetty @ Rs.2ol-(Rupees Twenty only)

per Sq' Mtr. Per month, and towards water frontage arca @ Rs.zol' per Sq Mtr' Per

month, annually. ln case the rates are enhanced/revised by the Govemment' the

applicant shall pay the pon dues accordingly.

l7.This Noc is subiect to submission of necessary permissions from other concerned

authorities such as Goa Pollution Control Board' the cRZ etc'

18.This Noc shall be valid for a period of one year 
'orm 

the date of its issue'

19.This NoC is issued to M/s' samatrna Estates Private Limited in lieu of point No'1 of

the Leave and License Agreement executed on 14nano2g between Mrs' Anita

Pawar and M/s' Samatma EstateB Private'

2..That the company sha, ensure that the required application for extension of validity or

renewal of this NOC is made alleasl thirty days in advance'

21.That the company shall give an undertaking within seven days from the receipt of this

Noc stating t'e'ein "t""'ti-tn; 
;; ;" to abide bv all the above terms and

conditions

22.This NOC

13t1212023.

Encl. APProved Plan'

is issued with approval of the government vide U'O' No'08/F dated

(Shri s S.N. Gaunekar)

Captain of Ports.

<..

i
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GOA COASTAL ZONE MANAGEMENT AUTEORITY
C/o Departmed Environment & Climate Change (Govt. of Goa)

4s floor, Dempo Tower, Patto Plaza, Panaji Goa-403 001

@

To,,
,fs. Samahna Estates Pvt Ltd,- 

A./6 Skylark Apartment,
M.B. Road,

Panaji - Goa.

*0,- 
ilS"rrlifffl:r*o 

Ftoaring Jetty in Sy. No. 32/3 of Chimbet Viilage,

Ref,r Your application dated 0610912023.

Sir / Madam,

With reference to your application on the above mentioned subject, the Goa
coastal Zone Management Authoriry- (GCZMA) has examined your aforementioned
proposar in its 3861t' GczMA Meeting held on l5l02l2024 in accordanbe with the
provisions of para 8 of the cRZ Notification 2011, (as amended). As such the
Authority decided to approve the proposal for NOC for Temporary Floating Jetty in
sy' No' 3213 of chimbel village, Tiswatti raluka and to the compliance of the

Website; www.czm

No. 314 €41 Date:21 024

following conditions:

l' All the provisions of the cRZ Notification,20 as amended should be strictly
complied with. In the event of a change in project profile or change in the
implementation agency, a fresh reference shall be made to the GCZMA.

2' This Noc/ Approvar is issued without prejudice to any other perrnission as

required under the law including that of ownership ofhouse, court case etc. As
sucl1 prior to the commencement of the aforementioned .construction of
Temporary Floating Jetty', work it wir be incumbent upon the appricant to
obtain permission from any other authority as required under the law incruding
the local authority, Town and Country planning Department, Revenue
Authority etc.

3. Traditional acoess/easement shall not be blocked.

4. The applicant/occupier shourd ensure that no waste is discharged into the
nearest water body from the proposed construction activities.

5' This permissionNOC sha, be varid for the period of 07 years from the date of
issue.

6. This permission is liabie to be revoked, if it is found, at any stage, that the
application contained false informafion/wrong plans/ calculations/ documents/



\

(

Encl: As atrove

CopY to:-"il p.o to Secretary (Environment) / Chairman (GCZMA)' Secretariat'

Porvorim....'for kind information'

z. ii. if,i.f fo*n Planner, Town & Country Planning l)epartment' Patto'

Panaii-Goa.....for information and necessary action'

3, The Dy. Collector & sDO, (Tiswadi), Tiswadi ' Goa" "for information and

necessary action.

4. The Secretary, Village Panchayat of Chimbel, Tiswadi Taluka ""for
infonnation and necessary action.

nisleading or false information, etc' ol accounts for violations of

aforementioned conditions.

Yowsfaithfully,

lt

Member (GCZMA)

o

(



Exnrlrr Bl'
Email: vpseotdgoa@gmai!.corn Mob: 8830901 808

VII.LAGE PANSHAYAT SE.OID.GOA
Old Goa, Tiswadi-Goa, Pin Gode: 403 402

,

l!

No.VP/soGfflS t2o2 4 -zo'r-= lz,t oare:z/los f zo-*

TRADE ESTABLISHMENT LICENCE

Licence is hereby granted to M/s. Sarratma Estates P\'t. Ltd., to conduct business of

temporary floating jetty in sy. No. 3213, Chimbel, Tiswadi, Goa within Panchayat

jurisdiction approved vide resolution No. 5 (14) in the meeting held on 16'05.2024 as per

the Section 7O/7t of the Goa Panchayat Raj Act, 1994 subject to the terms & conditions

given below.

TERMS AND CONDITIONS
1. This licence does not absolve the licensee from the obligations arising out of any other

provisions of the law for the time being in force.

2. This licence is not transferable either as regards the person to whom or the premises

for which it is granted without the written permission of the Panchayat Authority.

3. The permission holder shall not cause any nuisance to the surrounding areas arising

from bad smell gaseous or particulates omission, discharge of influents, filth etc.

4. Eating houses or establishments shall not keep seli or provide any tobacco or tobacco

related products in any form of Cigars, Cigarettes, Biddies, Gutka, Hukka etc at their

respective approved eating houses. .,

5. The solid /liquid waste produced in the course of such trade process or operation shall

be disposed off in a proper manner so as not to cause any health hazard to the

neighboring establishment.

6. The permission holder shall renew his business in the labour Dept., Tourism Dept' and

Food and Drugs, etc. Whichever is applicable time to time.

7. The permission holdershall provide and maintain in good repairs and use dust bin or

bins and shall arrange to deposit therein waste and sweepings from the licensed

premises and the licensee shall also arrange to remove and deposit th e trade refuse

' 
viz, the contents ofthe said bin or bins at least once a day at the dumping grounds

appointed by the panchayat for the removal and deposit of trade refuse on payment

offixed charges. ln the alternative the licence shall avail ofthe transportfacilities (if



Email: vpseoldgoa@gmail'com Ulob: 8830901908

VTE,.IAGE PANSHAYAT SE-OID.GOA
Old Goa, Tiswadi-Goa, Pin Code: 403 402

(

No.VP/SOG/T|S/20 -2O Date

anv) provided by the panchayat for the removal and deposit of trade refuse at the

appointed dumping ground on payment of fixed charges'

g. No structural alterations &/or additions of the licenced premises shall be carried out

without the prior corrsent of the licensiirg authority'

9. No part of the licensed premises shall be used for storing or keeping any hazardous

materials.

10. The licensee shall, at all times, adopt and cause to be maintained in working order all

firefighting equipment's and take all fire precautionary measures'

11. The licensee shall exhibit this license in a conspicuous part of the licensed premises &

shall produce the same for inspection whenever demanded by the Panchayat

Authority.

12. The licensee shall exhibit "NO SMOKING AREA' sign board in a conspicuous part ofthe

licensed premises.

13. All exits of the licensed premises shall be kept clear of obstruction at all times'

14. Licensee shall obtain NOC from the Tourism Department before starting the business.

15. The Licensee shall obtain necessary permission if required under the law before

commencement of the said businesS:

16. The licensee shall obtain NOC from Labour Department within a period of six month.

17. This license is liabte to be withdrawn if the conditions stated herein are not complied

with.

This license is valid upto 31st March 2025 and same is to be renewed during the

validity of the NOC

(Medha Parvatkar, V.P. Sarpa nch) (Rupesh Halarnkar, v.P. Secreta ry)

(
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Email: vpseotdg oa@gmail.com Mob: 8830901908

VINLAGE PAN SE{AYAT SE-OtD.ffiOA
Old Goa, Tiswadi-Goa, Pin Gode: 403 402

No.VP/SOG/T|S/20 -20 Date.

CU RRENT FINANCIAL YEAR Year 2024 to 31.03.2025

no.63 Dated 21 5.2-Y Paid Rs. j2.-:io o () Resolution No.oReceipt

sC,t)

. ,,:.,3) - r-

I'
I

1. Year 20!l_to 20 ?-g Receipt no. q\ ?urDated \{- s- :-o'-s-----

Paid Rs. 2--src o o ^ "o Res. NO. L. 2-
i fDo .o SECRETARY

V. P. SE OLD.GOA

Secreta ry

Secreta ry

Secreta ry

(

?. Year 20-to 20- Receipt no.-.- Dated 

-

Paid Rs Res. No.

3. Year 20-to 20- Receipt no'---Dated 

-
Paid Rs. Res. No

4. Year 20- to 20- Receipt no.- Dated 

-
Paid Rs. Res. No.

Secreta ry

L.,

@&

RENEWAL of Trade Licence

5. Year 20- to 20- Receipt no.- Dated --
Paid Rs.-._- Res. No.
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Exxr 3rf e C

GOA STATE POLLUTION CONTROL BOARD
rfflrtrqrqrorfr+ryrlisa

(An ISO 9OOi-2O15r ISO 1400{:20{5, ISO 45OO1:20{8 Certitied Board)

\

Phone Nos : 0832- 2401700,
2407701,2407703

\t tz

Ehail lds:
Chailman, GSPCBi qhalrman-ospcb.ooa(Onic.in
Member Secretary, GSPCB: ms.osocb,ooa@nic.in
offi ce: EsilsssqEaggld!

N o.l2 12024 -P CR I 2045447/c000 1 1390 Date'. 06/0612024

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) Act.
197.1 & under Section 21 of the ,.tir (Preyention & Control of Pollution) Act. 1981 and
.{uthorization under ule 6 of the flazardous and other Wa (Nlanasement and

Alo

Transboundarv l\tovement) Rules 20I6 as amended thereaftcr.

[To be referred as Water Act, Air Act and HW (N{ & T) Rules respectivelyl

CONSENT TO OPERATE AND AUTHORISATION is hcreby granted to

M/S. S.{\,IATMA ESTATES PVT. LTD
(Represented by Smt. Onessa Theresa Gomes)

(Green Category)
Sun'ey No. 3213, Sao Pedro, Ribandar, Chimbel, Tiswadi-Goe,

Located in the area declared under'the provisions of the Water Act, Ak Act atrd Authorization
under the provisions of HW (M & T) Rules, subject to the provisions ofthe Act atrd rhe Rules and
lhe Orders that rlay be made further and subject to the following terms and conditions:

l This Consent to operate and Authorization is valid upto 03/01/2039

2. Thisconsent to o is valid f<-rr the ation of:

3, CONDITION S REOUIR-ED TO BE CO\IPLIED UND ER TEE $TATER ACT:

(i) The daily quantity ofdomestic cffluent &om the unjt (sewage & sullage) shall not exceed
1.8 KLD.

(ii) Domestic Effluent treatment and Disposal:-
The domestic wastewater has collected in a properly designed Hotditrg tank of capacitv
10 KL and transferred through night soil tankers to STp ofpublic woiks departmcnt.-

Near Pileme lndustrial Estato, Opp.- Saligao S€minary, Saligao-Bard€z Goa{O3Sil
page I of7

Sr. No Description Quantitv
I Floating Jett]' I Nos



(iii) The unit should €Dpty holding tank daily through night soil tankers for safe disposal ard
submit the copies of the receipts to the Board on regular basis.The unit should submit
monthly statemeDt of generation of sewage and receipts issued by PWD for treatment and
disposal ofthe same .

(iv) The unit shall inform the Boerd in advance the data at time of transfer of emuent from
the vessel to the holding tank and then night soil tankers and thereafter to the PWD,
STP. The transfer of sewage has to be cerried out in the presence of Board official on
every occasion and thst eyery time such a transfcr takes place, the Board will charge Rs
1500/- fees for monitoring this activity which may be chang€d by Board from time to
time, and it is understood by the applicant that said fees will be paid when d€manded.

(v) A good house-keeping sball be maintained within the unit premises. A1l pipes, valves and
drains shall be maintaincd in lcak-proof condition. Floor washings shall be maintained to the
effluent collection system only and shall not bc allowcd to hnd way in open areas.

(vi) Non-Hazerdous Solid Waste:
All the Solid wastes arislng in theunit premises shall be properly classified and disposed offto the

satisfaction ofthe Board as follows:
Sr. No. TlTe of segregated solid waste Quantitv Disposal

I Dry $aste 5Kg/day To be disposed through
local village Panchayat

(vii) The applicant should upload monthly statement(below format)regarding the solid waste
gencration online.

Sr.
No.

Date Quantity of
wet/dry waste

Name of agency collecting
lhe wet/ dry waste

Authorized Signatory

4.CONDITIONS REOUIRED TO BE COMPLIED UNDER TEE AIR ACT
(D The unit shall maintain and opcrate air pollution control system of adequate capacity for the

following cquipments. The unit shall operate and maintain a wet exhaust system_

Sr
No

Name of
Equipments
,{nstallatiotr

No of
Installat ion

Capacity Soz
Ke/Hr

NO, HC CO PIVl

(c/cw-h)
1 D.G. set 01 62.5 KVA 0.9 9.2 1.3 3.5 0.3

(ii) The cruise vessel shall erect the chimnc ofthe fo ifications:S

(iii) The cruise vessel shall observe the lbllow standards:

Sr. No Chimney attached to Height
I D.C. set (62.sKVA) 2 N{cters

Sr. No Tlpe oftuel Quantity ,tr
I H.S.D. (for D.G. set of 62.5 KVA) 50 Iitrcs,/hour

Near Pileme lndustrial Estate. Opp.- Saligao Seminary, Saligao-Bardez coa40351'l
Page 2 of 7



(iv) The unit should proyide Stack Port Hole and Platform which is to be deslgned as per
CPCB guidelines M€thod lPart I of Stack Monitoring -Msterial & methodologv for
isokinetic sampling within one month from the date of issue of this conseni and
thereafter submit compliance report to tbis oltce.

(v) The unit should comply with all the standards for D.G. Sets prescribcd at Sr. no. 94, 95and 96
ofSchedule I ofthe EnvLonment (Protection) Rulcs, 1986.

(vi) Theunit should carry out emission monitoring from the stacks once in a year from a laboratory
recognized by Ministry ofEnyironment and Forest under the Environment
Protection Act, 1986 and the rezuft shall be submitted to this Board by the l5m ofsubscquent
month.

(vii) The unit shall take adequate measures for control ofnoise levels from its own sources within
thc ln re ect ofno ise. The limits are as follows;

Day time is reckoned between 6 a.m. to l0 p.m. and night time is rcckoDed betwee[ 10 p.m. to 6 a.m.

(ix) The unit shall comply to the Notification issucd by lhe Department of Environment vide
Notification Series I No.50 dated 14th March 2024 regardlng Th€ Noise pollution
(Regulation and Control) Rules 2000, in view of the directions dated l5i03l2019 issued
by the Eon'ble NGT in O.A.6tl/2018.

5. CONDI'TIONS RIiOUIRID TO BE CO}IPLIED TNDER THE HAZARDOUS &
OTHER WASTES (IUANAGEIIENT. HANDLIN*G .ND TRANSBOUNDRY
MOVEMEND RULES 2016 AS A]ITENDED THEREAFTER;

(D The cruise vessel is hereby grant'ed authorization to operale a faci lity for collection, storage
and di osal ofhazardous wastes as ified below

(ii) The authorization shall comply with the provisions ofthe Environment (protection) Act, 19g6
and the rule made thereunder.

(iii) The person authorized shall not rent, lend, sell or aansfer or otherwise transport the hazardous
waste without obtaining prior permission ofthe Goa State pollution Control Board.

(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the
cruise unit by the person authorized shall constitute a breach ofhis authorization

(v) It is a duty of the authorized person to take pennission of the Goa state pollution control
Board to close down the facility.

Near Pileme lndustrial Estale, Opp.- Saligao Seminary, Saligao-Bardez coa-4035i.1
page 3 of7

2t2

Limits in dB (A) LeqCategory ofArea/ ZoDe

Day ti e Night time
lndustrial Arca 75

Commercial Area 65 55
Residcntial Area .15

Silence Zole 50 40

Sr.
No.

Category Type ofwaste Quartity Mode ofdisposal

I 5.1 Used /Spent Oil 0.02 MT iannum To recycler registered with SPCB
and having valid authorization of
SPCB

70

55



(vi) The inner bottom swfaces of the tank shall be impervious enough to prevent leakage or
seepage ofthese wastes into the sub surfac€ soil or growld water.

(vii) The occupier shall maintain a manifest system as per Rulc l9 for disposal ofhazardous wastes

to ensure that thes€ wastes are delivered to the designated facility preventing pilfelage and
clandestine disposal due to unforeseen events that may occur during transit.

(viii) The manifest shall be endorscd by the dispatcher, transporlff and receiver of hazardous

wasles. The endorsed copy shall be fumished to the Goa State Pollution Control Board.

(ix) Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.

(x) The occupier shall maintain the records for collection, storage and disposal of hazardous
waste in Form 3 of as per Hazardous and Other Wastes (Management, Transbouadary
Movement) Rules 2016 as amended thereafter.

(xi) The occupier shall furnish monthly retums for collection, storage and disposal of hazardous
waste through online OCMMS systems.

(xii) The cruise vessel unit shall put up an oniine board (minimum size 6x4 Feet) at prcminent
location near the main gate providing details as follou's in English and Konkani languages:-

. Hazardous Waste category Dumber.

. Hazardous Waste quantity number.

. Treatment facility for each category.

. Mode ofdisposal for each category.

. Hazardous Waste Authorization number, date and validity period.
r Water Consent number, date and lalidity period.
. Ak Consent number, date and validity period.
. Quantity and Natue of Hazrdous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more
than 90 days.

(xiv) The udt shall submit online annual retums in prescribed format on or before 30e juen of
every year.

5.
(i)

cB!(E.84!9SDIIIo,N:
The unit shall not change or alter the quantity, quality ofdischarge, temperature or the mode

of the efiluenU emission or hazardous wastes or contol equipments provided lor without
previous permission ofthe Board.

(iii) An application in prescribed form along with the prescribed fees for renewal ofconsent shall

b€ submitted at least 60 days before the expiry ofvalidity of this Consent. An application for
renewal of Consent submitted after expiry of the validity shall accompany with penalty of
50% ofthe Consent fees in addition to the prescribed consent fees.

Near Pil€me lndustrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa{03511
Page 4 of7

(ii) The unit shatl provide facility for collection of samples of efiluent, at emissions and

hazardous wastes to the Board staff



(iv) The Board shall be forthwith informed of any accident or unforeseen event involving
discharge of aly poisonous, noxious or polluting trutter into a skeam or well or on land or
into the atmosphere, as result of zuch discharge water/ at is being polluted.

(v) This Consent to operst€ ls granted without any prejudice to any of the permission(s)
required under any law, by lsws and regulations in force. The Consent to Op€ratc is
conllned to matters arising out ofthe Air Act and Water Act only.

(vi) The Board reserves the right to amend or add any conditions in this consent and the same
shall be binding on the applicant.

(vii) The unit shall submit to this office, the EnviroDmental Statemenr Report in Form V for the
Financial Year euding April to March by 30fr September of the succeeding year as per the
provisions ofthe rule l4 ofthe Environmcnt (Protection) (Second Amendment) Rules, 1992.

(viii) Reliable flow meteI shall be installed to maintain record of water mnsumption/waste \ryater
generation per day within one monlh from the date of issue of this consent and thereafter
submit cornpliance repofi to this office.

(ix) The unit shall bear the cost of analysis / monitoring in case of oornplaints received by the
Board,/ re-inspections due to non -conqrliances observed by the Board & monitoring carried
bythe Board.

(x) The unit shall submit the details of the Public Liability Insurance policy under the pLI Act
1991, to the Board office as applicable.

(xi) Ths uuit shall submit retums for disposal of batteries under the Battery waste Management
Rules 2022, if apptcable.

(xii) The unit shall submit returns for disposal of e - waste under the E- Waste (Management)
Rules 2016 as amended thereater, ifapplicable.

(xiii) The unit shall submit retums lor disposal of plastic \4,aste under the plastic Waste
(Management) Rules 2016 as amended thereafter, ifapplicable.

(xiv) The unit shall comply to the Guidelincs and DUST Mitigation measures in handling
construction matcrial and c & D waste issued by central pollution control Board and are
placed on Board website goaspcb.gov.in"

(xv) The unit shall install electronic flow meters for the water consumption pipe line and the
sewage transfer pipe line within tbree months of the rcceipt of thls consent and submit a
compliance r€port to this office.

(xvi) The import' stocking, distribution, sale and use of single use plastic, including
polystyrene and expanded polystyr€ne, commodities as stated in the plastic Wasti
Management (Amendment) Rules, 2021shall be probibited with effect from the 1st July,
2022.

Near Pile,.ne lndustriat Estate, Opp.- Saligao Seminary, Satigao-Bardez Goa4O3S11
Page 5 of7



?15
cra.

(xvii) The unit has to obtain no objection certilicate from the Central Ground $ater
Authority, or the concerncd strte authority for any grouud wat€r abstraction, if
appllcable.

(xviii) The unit shall oblain permission from Village panchayat ofSe Old Goa and submit a
compliance report ao this oflice rithin one month fmm the date ofissue ofthis corsent.

(xix) The ryastoyater collected from the boats- yachts docked at the units jetty has to be
collected in Holding aank of capacity 10 KL and tratrsferred through night soil tankers
to STP of Public works department and the condition 3(iv) has to be complied.

To,
M/s. Samstma Esastes P\t. Ltd
(Represented by Smt. Onessa Theresa Gomes)
Regd. Ollice: AJ6, Skylark Apartmcnt lltenezes Braganza Road Panaji, Tiswadi-Goa

Copy to:l Concerned File
2. Guud File
3. Scl€ntlst s D',Goa State Pollution Control Board to carryout monitoring for sewage

disposal.
4. The Member Secrctsry, Goa Coastal Zone Management Authority (GCZMA), Cio.

Department ofEnvtonment,4th Floor, Dempo Towers, Patto Plaza, PanajiGoa.
403001

5. The Captain, Captain ofPofts, Panaji - Goa.

Receivcd Consent fee of:The Ca ital InYestment of the unit is

Shamila Dos Digitally tisned by
5nam a Lror

Milagres MilasresMonteiro
Date:2024 05 06MOntelro I6:16:03+os'to.

@r, Shamila Monteiro)
\!ember Secretary

Goa State Pollution Control Board

Receipt no. .{mouDl frate

6t182 Rs.87360.00- (At, WatEr & HW Consent fees) 2l-05-2024

Near Pileme lndustrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
Page 6 of7
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Goa State Pollution Control Board

CUSTOMER, FSEDBACK

Dear Cidzen / Customer,
We appreclate you for spanng a few minutes for givillg us your v-aluable feedback on our services

Ar€ you aware that service standards are included in the Citizen's Chartsr as available on Boerd's website

iwww.goas8.h-gov.ln?

qEHs-crE'F(06-03)

gmaill

lfyes,i
Yes

Charter simple and easy to understand?

Suglestions for improvement, if any

2G

Reason for
grading

cood Fair AveragcDescription of scrrtice delivcry parameters

Icoff enls/Authorisation/RTI's/Complaints

Time taken to deulcr service in comparison to
servic€ standards mentioned in Cldzen's Charter

quality of service (accuracy, complereness)

Knoh,tedge of dealing hand / stafr regardi!g

courtery of steff

yourBoard's response ln !'iew of
query,/requirement is to your sadsfaclion

-Date 

of youruiiit to the omce and your overall

Signature & date

To,
The Member S€cretary.
Goa Sate Pollution Control Board"

Near Pileane Induslrisl Estate,
opposite SaliSao seminary, Saligao, Bardez, Goa.403511

+ please llote that your feedback is consid€r€d essendal for overall improvement and de!,elopment of Board functions

ln sewice of en!'lrontent.

Near Pileme lndustrial Estate, Opp.- Saligao Sem,nary, Saligao-Bardez Goa403511
Page 7 of 7
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Crptrin of Portr Dcprrtmenl
Govemmcnt of Goa

Dayanand Bandodkar Road,
Panaji - Goa - 403001, India

Phone Nos: +91(083 2) 2225070n426109 Fax: +91(0832) 2421483
Website:www.ports.qo&qov.in E-mall: clx-oon.eoa@nic.ia

Shipping - Phorrc Nos.t +91(0832)242057912420580 Fax: +91(0832) 2420582

7tT

No. l- I r0I7/T.J./S.E l nn + Dated:- 27 /02120?5.

1b,
IWs. Samatrna Eslates Pvt. Ltd.,
A/6, Skylark Apartment,
Menezes Braganza Road,
Panaji-Goa-

Sub:- Final NOC for lnstallation of Temporarl Flooting Jetty.

Refi- l. Provisional NOC bearing No. I-l 10176.J./S.E.8362 dated l8ll2/2023
2. Your letter No. Nil datd22l0la025

With reference to the above, this Deparhlent sees no objection to issue Final NOC to
lv{/s. Samatma Estates Pvt. Ltd., to install a temporary floating jetty in river Mandovj
adjacent to prop€rty bearing Survey No. 32 Sub Division 3 of Chimbel Village of Tiswadi
'laluka, subject to the following terms & conditions:

l. That IWs. Samatma Estates Private Limited shall c.onstruct the temporary Ftoating
jetty as per the approved Plan.

2. The construction ofthejetty shall be according to details and dimensions indicated in
the drawing as approved by this Depatment viz. metal gangway of 5.00 mtrs. of
length x 5.00 mtrs width = 25.00 Sq. mtrs., larding space of 10.00 mtrs. Length and
3.00 mtrs width and water frontage area of length 10.00 mtrs x 8.00 mis width
80.00 Sq. mtrs. toralling to 135.00 sq. mtrs.

3. That the company shall ensure that no siltation is caused in that area or in the vicinity
of the temporary floating jetty during the installation period or thereafter.

4. That the company shall ensure that no encroachment of the Govemment Riverine
Land and /or the Government open plot is caused in and around the area or in thc
vicinity of the proposed temporary floating Jetty.

5. That the company shall not carry any constuction/piling wo*s or erert any conoetc
piles in the river other than tre above montioned stsucture.

P.T.O.
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6. The company shall ensure thar in case the floating jeny is damagd abandoned ordismantled, the same should be completely re,oved at its totar costs and risks and thcGoverffnent Rivcrine Land
pristine condition. 

and/or the Govem.rncnt open plot is brought back to irs

7. That the company stull not raise 1-f objection for inspcction of thc said temporan

fl,:ll1r 
*r by the oniciars ,r.i;, ;;;;;;'dr["#; time at any s,ase. i,,

8' That the rgmpa'y sha ensure rhat no any portution is caused in and around the saicrarea or at rhe vicinity ofthe said floating j"ti, 
------

9' That the company shafl ensure that oo any porutant or any other waste mareriar isthrown into the river.

l0'That the company shalr obtain alr permissions Nocs &om the concemed aurhorities.

I I'That the company sha, make adequatc arranganena for illumination of the jcttyduring the night time.

l2'That.the company sha, not subret his jetty to any orher person/parties withoutpermission ofthe Captain ofpons.

I 3 ' That this Departrnent rcs€rve its ri&t to withdmwcsncer this Noc/permission, as andwhen 0re Govcmment Riverine L;d 8nd/o;th; c.;;;;;p", ptot is required by
l!._ 

c:r*IT, by Tsigning or. without *.,grfr,g _y ***s thereof and that thc

;ffi, 
shall not have any right whatsoe-ver io. 

"f"i.iog any compensalions.

l4'That the company shar intimat€ this dcp*tuent the .,€ct date of the commencementof the works and completion of the. insrallation 
"f 

il;;G; remporary jetty, so asto conduct a finaljoim site uqsg;1tion o.n ottaining NbC.from Ure Goa Coasral ZoncManagement Authority (GCZMA) and the state Goa pollution contol Board.

l 5 ' That the company sha[ vasate. the oovemment Riverine Land aad/or the Governmenropen plor used for dre floating jetty, as and when thc .r.. i, 
"qri*a 

i,--ii"
Govemment for its use in futue.

l6.Th8t the company i.e. lr4s. Samatma Estates private Limited shall pay the prescribed
fort Dugs in advance urnually, for the use of the Govemment nivirine Land for thc
installation of the proposed temporary floating jetty @ Rs.20/_ (Rupees Twenty only)
per sq. mtr. per mon*r, and towards water frontage area @ Rs. 2irl_pemq. ,". p"i
month, annually as per the existing Notificarion aarea :OliSlZO2:. tn case Oe rares
are enhanced/rcvised by the Govemment the applicant shall pay the port dues
accordingly.

l7'This Noc is subject to submission of aecessary pennissions from othcr concemcd
authorities such as Goa Pollution Conhol Board the CRZ etc.

l8.This NOC shall be valid for a period ofone year from the date of its issue.

Contd....3^
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19.This NOC is issued to M/s. Samatrna Estates Private Limited in Iieu of point no' I of

. the Leave and License 
^st"ifieffi;;il-ontlitnozl 

between Mrs' Anila Pawar

tg.ttr"t th" company shall ensure that the required application for extension of validiry
'- 

ir i"t"*a 
"fihdNOC 

is made atleast thirty days in advance'

20.That the company shall give an undertaking within seven. days from the receipt of this

NOC stating tt er"ir, 
"te,rty 

that ;"y t;" to abide by all the above terms and

and lvUs. Samatma Estates Private .

conditions.

(Shri Octavio A.
CaPtain of

Rodrigues)
Ports

r
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Samatma Estates h/t Ltd.a
- Regd. ffice: A/6, Skylart Apartment, ilenezes Braganza Road, Panaji - Goa. Ph.: 0832 - 243'1973

F ax: 0832 - 2227 627 Email: ho@shivsamarth.com
Azo

CIN: U7O2OOGA2OOBPTCOOS7S8

EXTRACTS FROM THE MINUTES OF THE BOARD OF
DIRECTORS OF SAMATMA ESTATES PRTVATE LIMITED HELD
oN o6th JuLY 2025, AT THEIR REGISTERED OFFTCE.

'RESOLVED THAT'MR. RA"IESH ASHOK KHAUNTE the Director of
the Company is hereby authorized to act on the behalf of the
Company to file Suit/ Petition, reply, Written Statement, Applications,
Submissions, Affidavits, Counter Affidavit, Appeals, Reference,
Review, Revision before the National Green Tribunal Western Zone
Bench, Pune and Before Supreme Court of India.
(FURTHER RESOLVED THAT,' to act on the behalf of the Company
to frle Suit/ Petition, reply, Written Statement applications,
Submissions, Affidavits, Counter Affidavit, Appeals, Reference,
Review, Revision etc. in the case No. Original Application No. 46/2025
(WZ), Dikshay Dattu Phadte and Anr Versus Goa Coastal Zone
Management Authority & Others, before National Green Tribunat
Western Zone Bench, Pune and Before Supreme Court of India.

"FURTHER RESOLVED THAT' to appoint and/or engage the service
of any lawyer, Pleader or Advocate for Iiling Reply, Written Statement,
Suit/ Petition/ Appeals, Reference, Review, Revision etc. against the
said case No. Original Application No. 46/2025 WZ, Dikshay Dattu
Phadte and Anr Versus Goa Coastal Zone Management Authority &
Others and to sign, verify, swear and lile/register relevant
applications, documents, affidavits, replies, Written Statement, etc. in
matter/Appeal and to do all such acts, deeds, and things in the name
and on behalf of the Company as may be necessary to give effect to
this resolution.'

<,
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*FURTHER RESOLVED THAf any actions heretofore taken by above
stated authorized Person with respect to the matters stated herein are
hereby ratified, confirmed, and approved in all respects as the acts
and deeds of the compaly.

"FURTHER RESOLVED TIIAf this resolution shall remain in effect

unless modilied or revoked by the Board of Directors of the company,
and the actions taken hereunder are hereby ratifred and approved.

FoT SAMATMA ESTATES PzuVATE LIMITED

MR. RAJESH ASHOK XIIAUNTE

(Director)

FoT SAMATMA ESTATES PRIVATE LIMITED

MR. ROHAN ASHOK KHAUilTE

(Director)
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